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GOYERNMENT OF PTJNJAB

EXCISE AND TAXATION COMMISSIONER'S OFF]CE,
PUNJAB.PATIAIA

Notifrcation

The 26th March, 2012

No. GS.R12/P.A.I/1914/Ss. 34 and 59/Amd.(32/2012. -In exercise
of the powers conferred by sections 34 and 59 of the Punjab Excise Act, l914
(Punjab Act No. I of l9l4), read with Government of Punj4b, Department of
Excise and Taxation, Notification No. S.O.l7lP.A.l 114lS.9/2A07, dated
the 24th April, 2007, and all other powers enabling rne in this behali l, A. Venu
Prasad, LA.S., llxcise Commissioner, exercising the powers of Financial
Commissioner, make the following rules, further to amend lhe Punjab Liquor
Permit and Pass Rules, 1932. namely :

RULES

1. (l) These rules may be called the Punjab Liquor Permit and Pass
(Amendment) Rules, 2012.

(2) They shall come into force on and with effect from the first day
ofAori l .20l2.

2. lnthe Punjab l-iquor Pemit and Pass Rules, 1932 (hereinafter refened
to as the said rules), in rules 1,2-A,2'P,2-C,2-D, 14 and 16, after the word
"duty" wherever occurring, the words "or extra license fee and other clrargeable
levies" shall be inserted.

3. In the said rules, in rule 22, for clause (g), the following clause shall
be substituted, namely :

"(g) A permit fee at the rate of rupee one per proof litre on Indian

Made Forcign Liquor, rupee one per bulk litre on Beer and rupec

one per bulk litre on rcctified spirit or extra neutral alcohol,

shallbe recovered from t- l, LlA, L-l B, D-2, BWH-2 licensees

or any other licensee, as the case may be. Permit fee on Indian

Made Foreign Liquor and Imported Foreign Liquor shall be
recovered in advance on six monthly basis' No interest shall be

paid to the licensee for advance deposit of permit fce :

Provided that the transfer oflndian I'fade Poreiln Liquor

and lmported Foreign Liquor from L- l of one district to L-1 of

another district will not be allowed in the State, except in special

circumstances and that too, onlywith the approval ofthe Excise
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